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Iti THE CENTRAL ALWINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIFUR,

CA 18/95 : Date of order 1.2.95
P.C. Maharania ' : Applicant

.V/s
ﬁnion of India & Others : Respondents

None present for the parties
CORANM
Hon'ble Mr., N.K, Verma, Member (Administrative)

PER HCGH'BLE MR. H.K. VER.A, LENBER (AD:INISTRATIVE)

This CA was dismicsed on 9,1.95 on account of non
presence of the applicant and als:c in default for non-
pros2cuticn on tﬁe,part of the applicant. Therssfter,

Mr. Javed Choudhzri, counsel for the applicant, moved an
application on 12,1,95 seeking restoraticn of the OA
through Miscellaneous Applicaticn, wherein the ccunsel

for the2 applicant had stated that hz had to leave Jaipur
sguddenly in thes night of £.1.95 because éf suadden demice
of his closz relative, In visw ther2of, the MA was allowsd
and the 0A was restored to its original position. Th2 CA
was accordingly listed for admission on 31.1,95%, Again on
13.1,95 neither of two counsel lr. liahendra Goyal/Javed \
Choudhari who> £iled vskalatnamz on b2half of the applicant
apresrzd, A Brief holder, Shri Rakesh Sharma, przyed for
adjournmaent -n the grocund that the youngzr brothsr of the
counsel for the applicant had expired, The adjournment was
allowzd and the case got listed for 1.2.95. Today also
while passing of this ordsr st 11.00 A.M, ns=ither counsel
nor anybody on behalf of the appdicant appeared., The

applicant himself is also not present in the court,

2. I have gone through the contents of the CA isededs kﬁu\h'
regardg to transfer of the applicant from Jaipur to Bhopal

on the post of Internzl Financiasl Adviser in the ofiice of
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Chief Ge=neral Manager, T=slecoumnwunications, M.F, Circle,

Phopal., Transfer of officers are order=d in th2 eiigency

of service by the competent authority and is not considerad

35 3 punishment or causing civil injury th 1B eby. The

applicant hzs not allesged any rals f£idee on the part of

the authorities whco have ordered his transfer from Jaiour

to Phopal. Neither has he alleg2d any viclation of

T

Govarnment rules, thzre is no ground on the basis of which

the interferancz of this Trilbunal has heen sought by the
applizant in ithis OA and, therefore, it is dismissed both

wherits.
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(N. I\. VERMA)
MEMBER(A)

on the grounds of non-prosecution as well as



